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Present : The Hon'ble Mr, Justice
D.N. Chowdhury, Vice-
~ Chairman,

The Hon‘ble Mr. S8.K.Hajra
Administrative Member.

Heard Mr, S.Ali, learned
i 8Sr. counsel' for the applicant.

Issue notice to show
:cause as to - why the contempt procee-
,ding shall not be initiated,

List on 27,2.2003 for

e ;L

orders,

Member Vice—Chairmanv :

Mr. A.Deb Roy, learned Sr.-
*GeS.C, has entered appearance on
,Sbehuf of the respondent No.3 and ,
| prayed for time to file reply, List .
l on 2843.2003 for orders. The other
| respondents may also file reply, Af
i
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any, within the aforesaid period,



28.3.2003 On the prayer of Mr. A. Deb Roy,
further four weeks time is allowed
to the respondents to file reply.

%wéf | List on 2.5.,2003 for orders.
%,2,09»_ . . Member T ice-Chair an
- ~.mb
\NQ\’U/PV),MWJ hew . 245.2003 . Heard Mr. S. Ali, learned Sr. |
"6\'\&4‘ T . . o counsel for the applicant and also Mr.
Ao Deb Roy, learned Sr. C. G.8.C. for
. ﬁ/é@ | . the respondents at length.
‘ 215 ' ' Put up the matter again on
- | 2346.2003 for orders. On that day, the
EIN 3’03 N ' .‘ respondent No.l is ordered to appear
"’ gm QWM' ' e N in person. ' : -
T : : "
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;  Heard Mr, S. ALi, learned sp,

: counsel for the applicant and ‘also Mr,
A, Deb Roy, learned Sr. C.G.S.C, for

'the respondents. Mr, Ashok Datt,

,Under»Secretary, Govt. of India,

.C@ntral Water Commission, Sewa ‘Bhawan

s also present in Court,

. 00X

L ~ Perused the order passed by
.thls Tribunal in O.A, 283/2001 dated
' 18.4,2002, By the aforesaid order )
certaln directions were issued to ‘the
. respondents for consideration the case

+ of the applicants for- thler promotlon-
al pProspects., '

The under Secretary, Govt. of
’Indla Central Water Gommission Sri
Ashok Datt was present today and

“'submitted an affidavit on behalf of

' the respondents narrating the facts,
¥

. Upon hearing learned counsel
for the parties and on- c0n51derat10n
of materials on record I donot find

:any scope for continuance of the -

'contemptYproceeding;

1

Mr. s, Ali, learned-Sr. counsel
'appearing on behalf of the applicants
|stated that while passing the order
ldated 25.9.2002 the respondent No.l

.acted in wilful dlsregard of the
.dlrectlons issued in the 0,A., I have
ralso perusedithe order which indicated
+that the case of the applicants were
.rev1ewed and considered, however, in
the absence  of vacancy none of the
appllcants could be promoted, The
'Trlbunal in its order directed the
" irespondents to consider the case of
‘the applicants, It thereby directed -
"the respondents to exercise its

Contd/ -
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discretlon and consider the case

of the applicant and take a decisj-
on, Such decision may not be

i correct in the eye of the Tribunal,
. If the exercise of the discretionar
power is unlangl it may be subject

: ! L * to judicial review, But under no
bern W Fo A P é ' j’ . ‘ ,
(o ety The ﬂ~—J}® ! ' circumstances such actions can be

TN , .
,é‘%¢¢ an 7 . ' ' labelled as contmelious. To attract

OLA //E ﬂ‘ (\"7('(?(!
MQ ~o L ""A :
Gl I -

. contempt the act alleged must bear -
! + the attribute of wilful deflance oﬁ'
: ' the order., No such act is dlscernl-‘
' | ' ble warrantlng 8 contempt proceeding

"i | ' The C.P, thus stands dlsmlssed
{
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N THE CENTRAL ADVINISTRATIVE TRIBUNAL GAUHATI BENCh
AT GUWAHATI,

a
it

- Contempt Petition No. —  /202.

IN_THE MATTER OF -
A contempt petition under sectjﬂon
12 of the Contempnt of Courts Act,
1271, »

-AND-
1l_THE MATIER OF :-

Judgment and order dt. 18.4.2002
passed by the Hor'ble Central
Administrative Tribural, Gai hati
Bench &n 0,4, No.2832001.

~AND=-
IN_TIE MATTER OF -

l, Sri Swanan Biswgs, Gauge
Reader, Site No.43, Central
Water Comsission, P,0, SBC

Os/a//qg 003

Nagar, Belonia, TripurafStath),

2. Sri Rabinudra Sikha, Gange
Reader, Meghna Division No.II,
C.W.C,, Nayapara, Dharmanagar,

Iripura (MNorth),

(VY]

+ Sri P,R, Ghosh Adhikari,
Gauge Reader, Meghba Divisiok,
C. WQ Co b} Link Road, SilCh&I‘-e,

- Dist. Cachar, Assam.

Contdo._o. 02
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1.

€
.

Subir Dhar, Gauge Reader,
Site To.54, C.W.C, PO, -
Kailashahar, Tripura (Nérth),

Fanindra Kumar MNath, Gauge
Reader, Site Mo,53, C.W.C.,

Natun Bazar, Tripura (Northy.

eseees Petitioliers,

-Versus-
Ashok Datt, Under Secretary,‘
Govt, of India, Central Water
Commission, Sewa Bhawan, t
Room 'N'.,alo( S)y R.K Param; y

New Delhi-66, \\\\

N

A K, Khari, Superintending _
Engineer, Meghna Circle, Central
Water Commission, 145 Panchayat

Road, Silchar-4, Cachar, Assam,

Kaml Kowmar Jangid,

Executive Engineer, Meghna

Division, Ceuntral Water Commission,

- Link Rdad, Silchar-6, Assam,

sees Contemners

The pamie petition of the petitioners

abhov e-ramed,

MOST RESPECTFULLY SHEWETH: -

1. That your petitioners as anplicants filed O, A,

No.283/2001 praying for giving direction to the respondents/

Contemers to promote them from the post.of Gange Reader to

Coltdae,vea.2
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‘thelpost of Ferfo Printers with pay scale of £.975/-

to R.1540/- with effect from 30.8.86, 1i) to redesignate

the applicants/petitioners as Draftsman with effect from
9.11.87 with pay sacle of R.1200/- to Bs.2040/- w.e.f. May,1993,
1i1) to proﬁbte the annlicants/petiéioners from Draf tsmn
Grade-11I to Draftsmn Grade-II w,e.f. May, 1996 as they
have coﬂpleted 12 years of service on that day with pay
scale of R.4500/- to &.7000/-, iV} to pay arrearS'of,pay
w.e.f. 50.8.86 to 8.11.87 in the scale of B.1200/- to 2040/-,
v) to pay the arrear pay scale of B.4500/- to Rs. 7000/~

w.e.f. May, 1996,

2. That the case was cohtested by the respondents

and the Hon'ble Tribunal after hearing both'sides in details
wés pleased .to allow O.K. No;283/2ool with a direction to

thé respondents/contemﬁefs to consider the case of the

pe titioners/applicants for their promotion as indicatéd in
judgement & créer dated 18,4.2002 as per iaw within 3 months

. from the date of receipt of the order.

" Amexure-1 is the photocopy of the

judgment and order dated 18.4.2002

passed by the Hontble Tribunal in

0.4, Mo.283/2001.
3. : ’ That after fhe judgemb®t was delivered the copy
of the same was sent to all the respordents/contemners and
the peti tioner No,1 Sri Swanan Biswas also submitted a
rgpresenfation»befa?e the Executive Engineer, Meghna Division
C.W.C., Silchar, Assam praying for 1mplezenting the judgment
" and @ der dated 18.4.2002 on 20.8.2002. But uptil Now o

actibn was taken by the Contemers,

/

Contd.,...é
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Anre xure-2 is the photocony of the

Tew esentation dated 30.8.2002 subndtted
by the petitioner No.l Sri Swmp an Biswas
pefore the Executive Engineer, Meghna
Division, @WC, Link Road, gilchar-6,Assam:

Contemner 1o0.3.

Z  That it may be rentioned in this connection
that the Hon'ble Tribural was pleased to grant S-months
time to gixe all the reliefes grarted by the Hon'ble
Tribubal from the date of recd pt of the juigment and

order..

5. That the e titioners beg to state that instead

of granting reliefs to the vetitjoners as per direction

of the Hon'ble Tribunal in its jndgment passed in 0, 4.
No.285 /2001 oh 18.4.2)02 the Under Secretary, Govt,of Indla,
ConteUMer No.l has writtenh a letter dated 25.2.2002 stating

‘that proposal for prormotion to Officers to the post of

Ferro Printers in the feeder graodés of Group-D staff was
considered by a Review DPC held on 29.10.88 to fill up
7 vacancies for the mriod of 1986-1994 under 25§ promotion

”quota provided under the then existing recnxitment'Rules

for promotion of Group-D staff for the pst of Ferro

Printers.' The authority responsible for implenentatidn of
CAT order in 0.,A. Nbd.283/2001 has revievwed and reconsidered
the promotion cases of the n&itioners as per the provisiobns
contained in the then Recruitment Rules of the erstwhale

post of Ferro Printers., However, in the abselice of vacancy

“none of the applicants/petitioners can be promoteds

In fact, the contemners have deliberately did not

promde the petitiobers and other reliefs granted to them

Contd.o. ..5
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by thé Hon'bleTribunal and judgment and direction has been
éompletely refuséd. This has been dobie by the contemneré
wilfully and deliberately thereby they have violated the
clear and clean judgrent passed by the Hon'ble Tribuhal in
favour of the petitioners/applicgnts and thereb§ they have
discbeyed the judgment and a der passed'by the Hon'ble
Tribunal and to irplement the same deliberately and hence
they are lisble to be puhished for committed contempt for
the provisions of Section 12 of the Corntempt of Churts Act.

Annexure-3 is the photocopy of the
said letter dated 25.2.2002 contained
in No.C-18014/1/2001-Estt.VITI/Estt, 3/
1442 issued by the Under Seeretary,
Govt.of India, CWC, New Delhi.

6.  That the contemnbers instead of implementing the

Judgment and direction given to them have deliberately
igne ed to implement the same and they have referred only
songthing in their letter at Amnexure-5 which are no way

reliefs in comnection with this case because they are to

implement the jugment and o der giveb by the Hoh'ble Tribunalv
instead they have sirply igne ed ang disobeyed the judgment

and oder dated 18.4.2002 passed by this Hon'ble Tribunal for
‘which they are liable to be punished under section 12 of the
Cort empt of Courts Act. - |

74 That this mtition is filed bonafide and for the

AY

ends of justicé. )

COntdeeere,.6



R 3 - is themicreg respe ctfu}.ly ;rayeﬂ

tmt the ‘Iomble Tribnra}. my he meaqeé R
to admtythz;s conhterpt g&ti,tior;, issue

notice to the cont emers to s‘_hmw ‘cause

" ag to vhy they shall not be given

anpromw iate szﬂ‘iﬁhment ander seetian 12

of the Cort emt of Cour ts Act ior wilful |

|  and deliberate violation of the jaﬁ?neﬁt'
. ang crder dated 18.4.?0::)2 pasaeﬁ by e
- v..‘t%_'ae Honthle fi’l‘ﬁ.bﬂﬁal in O.A. 310.98 /2(}{)19

Anﬂ for this mt @f kifsdx ess, the mtitiomrs as in dnty

beund, shaﬂl ever *)my.__
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DRAFT  CHARGE

{aid down befere this Hon'ble Tribunal for willful
non - compliance of Judgement and erder dated 18-4-2002 passed in
U;A; NG; 283/2001. Therefore, the Honfble Tribunal wauld be
pleésad te impcsed penalty upon the alleged Centemners for
non = ﬁamplianﬁc of the Judgement and order deted 18-4-2002 in
0.4. No. 283/2001 and further be plezsed te pass any other srder/

orders as deem fit and preper.
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.

Original Application No.283 of 20n1,

Date of Order : This the 1g8th Day of April, 2nn2,

THE HON'BLE MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN.

THE HON'BLE MR.K.K.SHARMA, ADMINISTRATIVE MEMBER.

l. Sri Swapan Biswas, Gauge Reader
Site No.43, Central Water Commission
P.O:- SBC Nagar, Belonia
Tripura (South).

2. Sri #abindra Sinha, Gauge Reader
Meghna Sub-Division No.II, C.W.C.
" Nayapara, Dharmanagar
Tripura (North).

3. sri P.R.Ghosh Adhikari, Gauge Reader
Meghna Division, C.W.C. Link Road

Silchar-6, Dist:- Cachar
Assam.

4. Subir Dhar, Guage Reader
Site No.54, C.W.C., P.0O:= Kailashahar
Tripura (North).

)

5. Fanindra Kumar Nath, Guage Reader
Site No.53, C.W.C. Natun Bazar

Tripura (North).

fPKQ By Sr. Advocate Mr.S.Ali & Ms. B.Seal.

1. The Union of India :
Represented by the Secrertary to th
Govt. of India, Ministry of Water Resource

Shram' Shakti Bhawan

Rafi Marg, New Delhi-110 n01l.

(%jy) - Versus -

oy 3. The Chief Engineerxr
hamite Central Water Commission (NER)

f‘j"/ ;chamir Mansion, Nongshillong

ry 9 shillong-14, Meghalaya.

. 7", 4. Seperintending Engineer, Meghna Circle
Central Water Commission

145 Panchayat Road, Silchar-4
Cachar, Assam.

. . . Applicants.

Contd..?
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. The Executive Engineer, Meghna Division
. Central Water Commission
- Link Road, Silchar-6-

Cachar, Assam. ‘ . . . Respondents. B |

By Mr.A.Deb Roy, Sr.C.G.S.C.

ORDER

1)

CHOWDHURY J.(V.C.) :

The following are the reliefS'éought for

in this applicgtion under  section 19 of the

Administrative Tribunals Act, 1985 :-

s

. i) to promote the applicants from Gauge
: i . Readers with effect from 30,.8.86  to the

b ~post of Ferro Printers with pay scale of ' s
F e RS.975-1540/"; ‘ !
\ R };“\; L )

} / q;f;:~kw”~ ii) to redesignate the:liapplicants as

4 S CoEme praftman with effect from 9.11.87 with

: ! g}kj;q E ‘ pay scale of #.1200-2040/- with effect

from May, 1993, as they have completed 9
years of service in May, 1993.

{ii) to promote the applicants from ,
Draftman Grade-III to Draftsman Grade-IX
with effect from May, 1996 as they have \
completed 12 yeérs of service on that day
with pay scale of 5. 4500-7000/<;

- _ . ' iv) to pay arrears of pay Wwith effect
: 4 v A _ ///, from 30.8.86 to _8.11.87 in the scale of
' f : - pay 8.1200-2040/-; . _ ‘

v) to pay the arrears pay scale of
15.4500-7000/~- after setting aside  the
impugned order; :

vi) to grant adequate costs of the case; K

vii) any other relief/reliefs as méy deem’

i 5 ‘ .
Al fit and proper by this Hon'ble Tribunallf ™ = =
§i ; , : : . :“nf;:
2 ] L 2. It is the second round of litigdtion. .Five el
) . . . . . P n "}i H
‘ . . . X (*_:ﬂ E‘ "J
; applicants moved this Tribunal alongwith seven others . °

N N
l‘ ~'j

i f : ventilating their-grievénces for non7conéideration of

|| \\v/"‘“//\// their case for promotion as well as to remove this
. . : ) .

stagnation. The Tribunal directed the applicants to

submmit representations to the competent authority with

Contd..3
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a further direction on the respondents to dispose of ‘(

the representation with a s8speaking order. By the
impugned order dated 29.12.1999 the respondents turned | i
down their representations. Hence this application.

3. © In the applicants inter-alia pleaded that
applicant Nos.l & 2 are graduates in A;ﬁs. .The’
Vapplicant No.l1 is also a member of Schedule Caste
Community. The first applicant was initially appointed
tempor'ari‘é.y as Gauge Reader on 28.4.84 by the Executive
Engineer, Agartala Division under J.R.C. Investigation
pivision, Central Water Commission, Agartala. The !
office of this Division was shifted to Silchar in 1994
and the same was designated as Meghna Division, CWC,
‘Link Road, Silchar. The applicant No.2 was first
appointed as Gauge Reader Sy the Exécutive Fngineer,
JRC Division, CWC, Shillong ﬁhd was working as Gauge
Reader in the. office of thé Executive FEngineer, CWC,
Shillpng Division. He was transferred from Shillong to

Meghna Division, CWC, Silchar under the control of, the

xecutive Engineer, cWwc at Silch&r. The other

: S as Gauge Reader
applicant Nos.3, 4 & 5 were also appointed/in 1984 and

~

S/ posted at Agartala Division, when the Agartala Division

"49 also

was shifted in 1996 they were/shifted alongwith their

= "”Q'; office. The applicanﬁs were given the pre-revised scale

\\///_‘,///\/of pay of #.200-250/-. The services of the applicants
was regulariséd after three' years bf- continuous
service and all the applicants are working as Gauge

Contd..
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Reader till now. The applicants alongwith othefs

approached this Tribunal for extension of benefit of

revision of pay scale as ‘was granted to the Gauge

Reader of the CPWD with all consequential henefits of
arrear in O.A. 40 of 1997. In the O.A. the respondents
contested the case and submitted its written statement:

In the written statement the respondents pleaded that

the applicants were appointed as Guage Reader in CWC in

the pre-revised scale of pay of Bs. 200-250/~ strictly as

per the recruitment rules in force. The pay of the

‘*isgplicants were fixed in the revised pay acaie of

6@775 21025/~ w.e.f. 1.1.1990 as per the recommendation

of the IV Pay Commission. It was further revised to pay

scale of %.775-1025/- w.e.f. 1.4.95. They refuted the

i

‘the claim of the applicants in view of the fact that the award of

re—bategorisation/re—ciassification of Workcharged and
Regular classified establishment: of Central Public
Works Department given on 31;1.85_ ags well as the
judgment of the Hon'ble Delhi High Court in Writ

petition No.2792 of 1988 which was dismissed. The
A

Tribunal by its decision dated 13.8.1999 asked the ..

applicants to file representation within the prescrihed

time with a further direction on the respondents to.

consider the case of the applicants. The applicants’
accordingly submitted their representations and the

'respondents by the impugned order dated 29.12.1909

rejected the representations. The full text of the said

order is reproduced below -

Contd..5
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The post of Gauge Reader (Group "D"
post) in the scale pay of
R.775=12=FB~14=-1N25/-mergad in the Ranlae
of pay of %.775-12-871-14-085-15-1N13Nn-20
-1150/- w.e.f.1.4.95 ( and revised
Rs.261N-60-3150-65-3540/- w.e.f.1.1.96) in
the subordinate offices of CWC is filled
on Direct Recruitment Basis through
Employment Exchange. The basic
Educational Qualification required for
this post is B8th Standard pass whereas,
the post of L.D.C. (Group "C" post) in
the subordinate offices of Central Water
Commission is filled through Regional
Staff Selection Commission on All India
Competition Basis and the hasic
qualification prescribed for the post of
LDC is Matric with Typing speed €@ 30
w.p.m. in English or 25 w.p.m. in Hindi.
Thus there is no comparision hetween the
post of Gauge Reader & L.D.C.

Recently the Ministry of Personnal,
Public Grievances & Pension (DOP&T)'s
vide 0.M. dated 9.8.1999 has introduced
the Assured Career Progression Scheme for
all the Central Govt. Civilian Employees
vide which two financial upgradations
during the service career i.e. one on
completion of 12 years and IInd on
completion of 24 years service are to be
considered. This is however, not
applicable, where the Govt. gservants have
already got two prior promotions on
on regular basis, during the prescribed
tenure. Previously before revising the
pay scale w.e.f.1.1.1996 the benefit of
In situ promotion in the next higher scale
was also available to the Gauge Readers
of Cantral Water Commission.

Hence your claim for higher .pay
scale is not justified.”

pplicant contended that thex{?ﬁ%guisﬁng in the same
for nineteen years and their case was not considered
in the right perspecti;e.

4, The respondents filed its written statement

contesting the claim of the applicants. The: respondents

contended that as per the direction of the Hon'ble.

Tribuna Guwahati Bench given in 0.A.40/07 the

representations of the applicants were duly considered
Contd..h
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and then the same were rejected. In the written statement-§

it was contended that the applicants are drawing pay in

i | the new Scale of 5.2610-60—3150-55-3540/- w.e.f. 1.1.1996

as per the ;ecommendation of the 5th Pay Commissibn.

Further it was stated that the Group-"D" staff including
Gauge Readers of CWC office who weré having matriculation
dualification from a recognised institution and having at
least nine years of service were promoted against the 25%
. vacancies in thé grade of Ferro Printers, a Groub-fc"

post in scale of ;.975-1560/- (pre-revised) depending

’ oo

* R -§§!upon their suitability etc. Seven number of Gauge Readers
- v & . ip N\ ',

]/ q‘v"y° <" ware promoted as Ferro Printers during the year 1993 to
| { & Pg“'«/ . \\?")" '

AT ) ,;95 by CWC. Since then, the post of Ferro Printers

e S
o AV ( : /
U §\,Q\ e . &

o ' 5 feased to exist and the same was redesignated as Draftman
Grade-TII by filling up 100% by Direct Recruitment. In
é , “view of the job requirement of the post of the Draftman
Grade-III reéruitment qualifications for that bost was
prescrghed as (I) Matriculation or equivalent from a
recognised University/Board apd (i1) .niéioma or
Certificate in Draftmanship (Civil/Mechanical) fro a
reéognised Institute/Board of not less than two years
duration. These qualifications are much higher than those’
prescribed for Gauge Reader. Hence the question of
romotion of the Gauge Readers to.the post of Draftman
iGrade—III did not arise. However, the applicants are

liable for two financial upgradations as per Rules under

the Assured Career Progression.

Contd..7
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5. 'From the materials on record it emerges that the
applicants are working as Gauge Reader since 1984. They
have claimed before the authority for the pay scale given
" to the L.D.C. The respondénts did not exceed to the claim
“since the post of‘Gauge Reader cannot be eguated to the
post of L.D.C. which is " a Grade~-TITI post. The
qualifications. and methodology of recuitment are also
different. The reasonings assigned by the respondents in
not conferring‘the scale of L.N.C. as menticned in 'the

communication dated 29,.12.1999 cannot, therefore, be
had

- faulted. In the ropresentationsa the applicants/also prayed

for considefing their case for promotion. The respondents
confined its attention to the office: memo dated 9.8.99
introducing the Assured Career Progrésgion Scheme. The
applicaﬁt pleaded that the Grade-TV staff including Gauge

Readers of CWC Office, having matriculation qualification

nine
from a recognised institution and having atleast /[ years

" of service were promoted against the 25% vacancies in the

Grade of Ferro Printers, a Grade-IIT pbst in the'?cale of
pay of B5.975-1560/-. The applicants citéd the examples of
\ .

séven_Nos. 6f Guage Readers who were promoted as Ferro
printers during the years 1993 to yqqq hy CWC. The
repondents in the written statement did not dispute the

fact that persons having matriculation qualification or

having atleast nine years of service were promoted against

x\\//’“”/"J/ the 25% vacancies in the Grade of ¥erro printers a

Grade-III post. It however stated that since the post of

Ferro Printers ceased to exist the same post was

Contd..f
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redesignated as Draftman Grade-III. >
6. We have perused the office memorandum dated

30.5.1995. By the said office order the post of Ferro
Printers were redesignated - as Draftman Grade-1J11I
pursuant to the judgment and order. dated 18.5.1994
delivered by the CAT Principal Bench in 0.A.2114 of
1989. The redesig;ation came into force retrospectively
w.e.f. 30.8.198A6. The applicants completed nine years
of service in the year 1993. The revision of pay scale

of Draftman Grade-T, TT & IIT in all Government of

‘India Offices was allowed on the hagis of Award of

oard of Arbitration in. the case of Central Public

orks Department. The notification dated 19.10,1994

.7 years as .
prescribed / minimum period of service for placement from

‘the post carrying the pay scale of %.975-1540/- to

R5.1200-204n/~, The post of Ferro Printers was indicated
in the Central Water Commission Ministerial (Group "C")
postg Amendment Recruitment Rules, 198f. The said Rules
also provided the rules of recruitment' of MBraftman
Grade-TI delineated as Gauge Readerg, a non-Gazetted
post. The post was a Non-Selection post filled uplNnng
by promotion from Draftman Grade;III. Tn S1l.No.ll of

the Schedule mentioned the promotional avenue of

\\//—~///,’\/// praftman Grade-III to Grade-IT. Tn the column

eligibility conditions were indicated that the post of

Draftman Grade-IT is to be filled by promotion from

Draftman Grade-IIX having Diploma/Certificate of

Contd..®
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Draftmanship or equivalent from a  recognised
Institute/Board and having not less than three years of
regular service in the Grade or Draftsman Grade-TIIl not
possessing Diploma/Certificate in 'Draftsmanship or
equivalent was also eligible for appearing the
Departmental Fxamination after rendering three years of
service in»the Grade. Those who passed the examinatioﬂr
would be eligihle for promotion on completion of thgir
six years of regular service in the Grade. The contention put

forwarded by the respondents that Draftsman Grade-TTI
under rules could not he appointed unless one passed’
the matriculation or equivalent examinatioﬁ from a
recognised Institﬁte/Board .and also possess the
Certificate or Diploma in Draftsmanship
(Civil/Mechanical) from a recognised Instituﬁe/Board.
The column 11 against the post of Draftsman Grade-I1I
the rule itself provided that a Ferro Printer with a
minimum five years of regular gervice in the Grade
subject to passing the Departmental Fxamination was
also eligible -to be appointed by transfer/promotion
against 25% vacancies. The applicants attained its

eligibility for consideration for promotion long before

e redesignaticn of the post of Ferro Printers as

iipraftsman Grade-III vide order dated 3n.5.1995, At any

W ./ rate, the rules did not debar the respondents from
g’ |
LT 0% | considerating their cases for the post of Ferro

Printers as existed on or before 30,5.1995,

Contd..ln
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gy redesignated as Draftsman Grade-IIT.

7.

In the set of circumstances, it cannot be

said that the scope of promotion of these applicants as
per the rules és was existed at the relevant time was
totally closed. The respondents authority in rejecting
the representations of the applicants failed to take
the relevant consideration which effected in taking the
apprq?;iate decision on.the matter. Considering | all

- aspects of the matter, we are of the . opinion that these

applicants are entitled for considerat;‘.on of their
-omotion as the Recruitment Rules from the post of
uge Readers to the rank of Ferro Printers and
theréafter to Draftshan, notwithstanding the Assured

Progression were L
Career/ Scheme as per the rules applicable when the posts / vacant.: '

In the face of the circumst.ances‘of the

case, we, therefore, allow the application with a°

direction on the respondents to consider the case of
the applicants for their promotion as indicated ahove

as per law within three months from the date of, receipt

of the order.

The application accordingly stands allowed .

to the extent indicated above.

There shall, however, bhe no order as ¢to

ts. |
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SANEX URE — 2

. 7
- Te }
‘The . bxccutivo Engincer,

Meghnn Divisiwn, C.w.C. Link Rond,
Silchnr- 6, .ssnm,

‘Through the Proper Chnnnel.

Sub :- Regnrding for implementntion of the order of
the Hon'ble CAT. Guwnhnti Bench fniling which
mny be proceed contempt to the judgment of
Court. /" —

"Respect Sir, :

As regret, I would like to inform you thnt as per
order of the tion'ble CAT, Guwnhati Bench npplication No, 283 ot 2001.
forder dnted 18/04/2002 it is being found thnt you nre keeping snilent
for tnking necessary nction agninst implementation of the Judy: Jaent
of the qu'blo CAT for granting our pomotion nlong with mentioned
pay scnle nnd nll other reliefs ns per order of the Hon'ble CAT
till todny.

For that renson, you nre requested to tnke necessnry
‘n¢tion for the imblomentntinn of our nll relicefs as per Judgment
of the Hon'ble CAT within 15(fiftcen) dnys nfter receipts of this
‘léttoﬁ failing which will be proceed for tnking necessary action
nkainst yourdenicdful activitices of the order of the Court or the
Judgment of the Hon'ble CAT where time=-limit has nlrendy pnssed
nway on 27/08/2002.

So, it is a serious offcnce nnd why not necessnrv
to tnke enrly action ngninst you ns to cnuse of action for initinting
contempt procecdinns in this regnrds ns per law.

Vr So, 1, therefore, prny nnd hope that you wouldbe kind
.‘ 94‘

,8\‘ﬁougp to grant me by implcmcntntion 0f nll mentioned reliefs ns per
Q‘A~g gmcnt of the Hon'ble CAT ns soon ns possible with your kind

Y
-7 gopsiderqtion nnd sympathicnlly,

s
é{Z' This for favour of your kind informntion nnd necessary

nction plense.

Yours faithfully,

QQNQLPDW\ Brawa, .
Dnted :~ 30/08/2002. (SWAPAN BISWAS )
Place :- Belonin, Gauge Render,Meghnn Site No. 43,
C.Ww.C., Belonin,South Tripurn.
Copy to:- '
- 1. The Superintending Engincer ,Meghnn Circle,
gﬁx C.W.C. 145~ Panchayct Rond , Silchnr-4,
P Cachar, Assnm, for your kind information and tnaking
pJ#‘ necessnry nction plense.

Self copy.
h 3,  ANvance Copy.

e
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No.C-18014/1/2001-Estt. VIII/Estt.X /1442
Government of India
Central Water Commission 9“

b ookosk

Room No. 310(8), Sewa Bhawan
R.K. Puram, New Delhi-66
Dated : 25" September, 2002

OFFICE MEMORANDUM

Subject : Implementation of the CAT Order in QA No0.283/2001
filed by Shri Swapan Biswas & Others Vs. Union of India.

In the matter of OA No.283/2001 filed by Shri Swapan Biswas and
others in Guwahati Bench of CAT, it has been directed that the applicants
in the said OA may be considered for promotion to the (erstwhile) post of
Ferro-Printer as per law. The compelent authority responsible for the
implementation of the CAT order has e¢xamined the case with the position
cmerging as under :- r
- A proposal ior promotion of officers to the post of Ferro-Printer in
the feeder grades of Group’D’ staff was considered by a Review DPC
held 0 29.10.98 to [ill up the 7,vacancies for the period 1986-1994 under
25%_ promotion quota provided under the then existing recruitment rules
for promotioa of Group’D’ staff for the post of Ferro-Printer. The said
DPC considered the integrated Seniority List of 24 persons. The names of
applicants, S/Shri Swapan Biswas, Gauge Reader was at SI.No.19 of the
integrated Seniority List, Rabindra Sinha, Gauge Reader was at SLNo. 13,
P.R. Ghosh, Gauge Reader was at S1.No.15, Fanindra Kumar Nath, Gauge
Reader was at SI.No.16 of the said list. {LHowever, the name-of Shri Subir
Dhar was not included in the integrated Seniority List of 24 persons as he
was 100 junior.  The said DPC recommended 7 senior-most, eligible and
willing persons for appointment to the post of Ferro-Printer exhausting all
the vacancies under 25% quota meant for Group’D)’ staff. Further, vide
O.M. No.C-18013/4/89-Estt.X dated 30.5.1995, the post of Ferro-Printer
was declared as D’man Grade-1lI with retrospective  clfect  from
30.8.1986. With the declaration of the post ol Ferro-Printer as D’man
Grade-111, the post of Ferro-Printer ceased to exist leaving no scope for
any quota for Group’D’ staff for promotion to the post of Ferro-Printer
from 30.5.1995. It is, thus, seen that S/Shri Swapan Biswas, Rabindra
Sinha, P.R. Ghosh, Fanindra Kumar Nath applicants and Gauge Readers
except Shri Subir Dhar, who was oo junior to be included in the
integ-:"cd Seniority List, have already been considered but they could not

P.T.O.
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be promoted in the absence of vacancies under 25% quota. 'Fhere,foi; no
- vacancy exists for promotion from Group'D® stalT to Ferro-Printer for the
period 1986 t0 30.5.1995 under 25% promotion quota provided under the
Recruitment Rules of the post of Ferro-Printer as existed upto 30.5.1995.

The authority responsible for implementation of the CAT Order in
OA No.283/01 has reviewed and reconsidered the promotion cases of the
applicants as per the provisions contained in the then Recruitment Rules
to the erstwhile post of Feiro-Printer. However, in the absence of vacancy
none of the applicants can be promoted.

The order of the Hon’ble CAT in GA No0.283/01 is thus deemed to

have been implemented.
sy
- ( ASHOK DATT)
Under Secrctary

: Tel.No.6103025

To/, - : :

7 Sh. Swapan Biswas, Gauge Reader, Site No.43, CWC, PO-SBC
Nagar, Belonia, Tripura(South). -

2. Sh. Rabindra Sinha, Gauge Reader, Meghna Sub-Division No.ll,
CWC, Nayapara, Dharamanagar, Tripura (North). ’

3.  S.. P.R. Ghosh, Gauge Reader, Meghna Division, CWC, Link
Road, Distt. Cachar, Silchar-6, Assam. - A

4. Sh. Fanindra Kumar Nath, Gauge Reader, Site No.53, CWC, Nutan
Bazar, Tripura(North).

5. Sh. Subir Dhar, Gauge Rcader, Site No.54, CWC, PO-Kailashahar,
Tripura(North).

Copy forwarded to the following with the request that a copy of
this OM may be delivered to all applicants and  their acknowledgement
may be obtained and forwarded to this Office.

1. - The Superintending Engineer, Meghna Circle, Cem;a;_]' waler,
Commission, “ Furkan Mansion,” Panchayat Road, Silchar-788004.

2. The Superintending Engineer, Planning Circle, Central “ Water
Commission, 1065-68, Type-V, NH 1V, Faridabad-121001.

3. The Fxecutive Engineer, Meghna Division, Central Water
Commission, Link Road, Silchar-788006.

Copy also forwarded to the Under Secretary(1V), Central Water
Commi‘ssion', Sewa Bhawan, R.K.Puram, New Delhi for information.

-
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IN THE flON"BI@@Eﬁ\ITRKA?mDMINIS_TRATIVE TRIBUNAL o g
| GigHarwn AN AAEIBENGH o T &
L . , e 2 fa
' C.P. No.1 OF 2003 LalEAY <
IN O.A. No.283 OF 2001 o
Shri Swapayn Biswas & Others : Petitioners M
Vs
e }
Shri A.K. Kharya & Others Alleged contemnors
Respondents

I, A.K. Kharya, Superintending Engineer, HOC, CWC, Guwahati holding additional

charge of Meghna Circle, Central Water Commission, “Furkan Mansion”, Panchayat

Road, Silchar, Cachar, Assam w.e.f. 18.10.2002 alleged contemnor No.2 do hereby
e

solemnly affirm and declare as under:

1. That the deponent is fully conversant with the facts of the 0.A. N0.283/2001.

2. That the deponent has gone through the contents of the contempt petition and has
undersibod the same.

3. That the deponent has the highest regard for the majesty and authority of the Hon’ble
Tribunal and he respectfully submits as follows:

a. That he is not the decision taking officer, but mere a channel. In fact the
implementation of directions of the Hon’ble Central Administrative Tribunal is *

beyond his powers. .

b. That he was not the office bearer on the date of the judgement i.e. 18.04.2002. On
13.10.2002 he was given additional charge of the Meghna Circle, which is a short

gap adjustment.

In view of the submissions made herein above, the alleged contemnor respectfully prays
that, the present contempt proceedings be dismissed by discharging the notice.

The staterffients made above are true to my information and knowledge and I have not
suppressed any fact.

And I sign this affidavit on this Monday the 24.03.2003.

Identiﬁgd by @Lﬂ% Lz —

Am ?‘\}[ 7 | DEPONENT

Solemnly-affirmed and declared by the deponent Shri A.K. Kharya, being identified by

A el /(,..,l..before me on this ... L) SA+-.........day of . A awn.cf..2003.

Ay

s

~
ate

<, & .
€. & T, Guwahati Ben

Sr.



Arunesh Deb Way, BA (Distn) LB | “ . | |
AéVt‘)cate, Gauhati High Court ' : Hengrabari Housing Colony ﬁ
Central Administrative Tribunal ' L.1.G. - 3 (Top floor) :

. Guwahati - 781 006
Sr. Central Govt. Standing Counsel .
Guwahati Bench, Guwahati - 781 005 @ : 265334(R).221358 (C)

—— ~
Residence

?ef.‘% ........... Date....c.c.ccovveeenn.
To, o .
shri R ok
Advocate. L
he o : o Pl 250
Sub: Copy b | : [;%f;? e s/mré

Sir,
Please find herewith a copykwhich is being filed today.

Please acknowledge recéipt.

Yours Sincerely,

(A.Deb Roy)

: Sr.C.G.S.C.
C.A.T., Guwahati Bench.

Undertake to serve copy to Shri R , /0 o ke , Q/QWQU .

(moy)a/ﬁ ’ /0 5 :

Sr.C.G.S.C.
C.A.T., Guwahati Bench.
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1 . ™
. | % MAR 203 GUWAHATI BENCH N\*}’»L\W Qe %Q
b ' AN ) » O
W N T 5\' No..283 OF 2001 "?"‘LLQ o
Gunhnti Demck | | %, . i\g
: o
Shri Swapan Biswas & Others—« ./ Petitioners 2 <
Vs ' e

Shri Kamal Kumar Jangid & others Alleged contemnors

Respondents

N
|, Kamal Kumar Jangid, Executive Engineer, North Eastern Investigation Division No.l, Central
Water Commission, Jalbikashpur, Silchar-9 holding the additional charge of Meghna Division, Central

Water Commission, Link road, Silchar-6, Cachar, Assam for the period from 06-06-2002 to 11-11-2002,
alleged contemnor No.a, do hereby solemnly affirm and declare as under:

1. That the deponent is fully conversant with the facts of the O.A.N0.283/2001.
2. That the depon,ent has gone through the contents of the contempt petition and has understood the
same.
3. Thatthe deponent has the highest regard for the majesty and authority of the Hon'ble Tribunal and he
respectfully submits as follows:
i) That he is not the decision taking officer, but mere a channel. In fact the implementation of
directions of the Hon'ble Central Administrative Tribunal is beyond his powers.
i)

That he was not the office bea}rer.on‘ fhe date of the judgement i.e 18-04-02. On 06-06-02 he

was given additional charge of the Meghna Division which was a short gap adjustment. The
same was relinquished on-12-11-02.

In view of the submissions made herein above the alleged contemnor respectfully prays that, the
present contempt proceedings be dismissed by dlschargmg the notice.

The statements made above are true to my information and
suppressed any fact.

knowledge and | have not

And | sign this affidavit on this, the Twenty first day of March, 2003.

Identified by

ﬁ\/@q(tﬁ/oﬁ

Solemnly affirmed and declared by the deponent Shri Kamal Kumar Jangld being identified by
j .. before me on this Twenty first day of March, 2003.

e
"

DEPONENT

&

Sr. C

ywahat: Bened

g AT .G



3 [ Residence]
| ﬂﬁunesﬁ Deb g"ay, BA. ( Dlstn) we | | |
.|| Advocate, Gaunati High Court R Hengrabari Housing Colony ﬂ
Cent éal Administrative Tribunal A L.1.G. - 3 (Top floor) -
Sr. Central Govt. Standing Counsel | Guwanati - 781 006
| Guwahati Bench, Guwahati - 781 006 N @ : 265334(R)221358 (C) |
;' . - J 0\ . J
We/% ........... Date......c..c...covs...
To,

Shri R . futiok

Advocate.

Sub: Copy ﬂﬂ '

Sir,

1 WQ |
Please find herewith a copykwhic is being filed today.

Please acknowledge receipt.

Yours Sincerely,

ﬁl 2 3/03
(A.Deb Roy)

Sr.C.G.S.C.
- C.A.T., Guwahati Bench.

Undertake to serve copy to Shri /l : fa/&t-‘*k y JOJ-’U

3/0 )
(IfebjRo%){(/
Sr.C.GS.C.

C.A.T., Guwahati Bench.
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CONTEMPT PETITION No:- 1/2003
In O.A. N0.283 of 2001

Shri Swapan Biswas & Others .. Petitioners
Versus

Shri Ashok Datt & Others ..  Alleged contemnors

: . | Respondents

I, Ashok Datt, Under . Secretary, Central Wager
Commission, Room No. 310(South), Sewa Bhawan R.K.
Puram, New Delhi-110066 alleged contem.nor No.1 and on
behalf of other alleged contemﬁors,’ ‘do hereby solemnly

\
affirm and declare as under :-

)

1. That the deponent is fully conversant with facts of the

- 0.A. N0.283/2001. .

2. That the deponent has gone through the contents of
the Contempt Petition and has understood the same.

3. That the deponent as well as the Union of India ha[s the

- highest regard for the Majesty and authority of the
Hon”ble Tribunal and he respectfully. submits that there
is noi violation much less than the willful and inténtion‘al
disobiedience and violation to the direction and order
passed on 18.4.2002 by this Hon'ble Tribunal in the
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O.A. No.283/2001. A perusal of the said judgement-

order would show that the direction passed by the

- Hon’ble Tribunal is “to Consider' the case of applicants

for their promotion as per law”.

That the deponent begs to state that in compllance of °
the judgement and order dated 18.4.2002 the
respondent considered and examined the promotion
case of the applicants. |

That the deponent respectfully submits that as per the
Centra| Water Commlssmn (Non—MlmsterlaI GroupC ,

Posts) Recruitment Rules, 1986 (AnneXVUre—L), amended

 from time to time, there existed the post of Ferro-

Printer. 75% of the 'posts were required to be filled by
Direct Recruitment and 25% by prorﬁotion from
Group'D’ Staff (mcludmg Gauge Readers) failing which
by Direct Recruitment. On the basis of the total
number of v‘acancies for the period from 1986 to 1994
seven vacancies worked out under 25% of the

promotion quota to be filled from the feeder grade of

- Group’D’ staff (including Gauge Readers), which were
finally filled up by Review DPC held on 29.10.1998. As

a result of the implementation of the CAT judgement in
O.A. No0.2114/89 (Annexure-II), the post of Ferro- -

Printer was declared as Draftsman Grade-III with a

retrospective  effect  from 30.8.1986 vide this
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Commission’s O.M. No.C-18013/4/89-Estt.X, dated
30.5.1995 (Annexure-IIT). Thus the post of Ferro-
Printer ceased to exist on 30.5.1995. Therefore, the
claim, if any, of the applicants in O.A. No0.283/2001.
being Group’D’ staff also ceased to exist on 30.5.1995.;

.~ Now we come to the point of relief sought by the

following members of Group'D’ staff (Gauge Reader

applicants relating to the Hon'ble CAT judgement in
0O.A. N0.283/2001) :- ‘

———————-——-——————-—————————_———-’——————-——————--i———————‘——————-——

Sl.No. Name - Designation

1.  Shri Swapan Biswas Gauge Reader
2. Shri Rabindra Sinha Gauge Reader
3.  Shri P.R. Ghosh Gauge Reader
4. Shri Fanindra Kumar Néth Gauge Reader
5. “Shri Subir Dhar Gauge Reader

The first four persons, in fact, were consideréd for -
promotion to the post of Ferro-Printer by the Review
DPC held on 29.10.1998 as would be seen _from the

Integrated Seniority List (Annexure-1V) considered by

the aforesand DPC. The names of applicants, S/Shri
Swapan Biswas, Gauge Reader was at SI.No.19 of the

‘Integrated Seniority List; Rabindra Sinha, Gauge
‘Reader was at Sl.No.iB;_ P.R. Ghosh, Gauge Reader

was at SI.No.15 and Fanindra Kumar Nath, Gauge
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Reader was at SI.No.16 of the said list. However, the

name of Shri Subir Dhar, Gauge Reader was not

included in the Integrated Seniority List of 24 pe}sons

as he was too junior. |
It is thus seen that the applicants have 'duly been
considered for promotion. As there were only 7
vacancies under 25% fixed quota for Group'D’ staff-
including Gauge Readers on the basis of total number
of vacancies created for the period from 1986 to 1994,
only 7 senior-most eligible and willing persons, out of
Integrated Seniority List of 24 persons, could be
promoted to the post Qf Ferro-Printer by the Review
DPC held on 29.10.1998 covering the persons upto
SI.No.10 of the Integrated Seniority List as the
vacancies were limited to 7 under 25% fixed quota.
There was no possibility of covering the applicants at‘
SI.No.13, 15, 16 and 19 of the Integrated Seniorify
| List. The applicant Shri Subir Dhar could not even find
 a place in the Integrated Seniority List as he was too
junior. The post of Ferro-Printer ceased to exists w.e.f.
30.5.1995 as a result of the implementation of the
Hon'ble CAT judgement in O.A. No0.2114/89 declaring
the post of Ferro-Printer as Draftsman GradefIII with
retrospective effect from 30.8.1986, vide this.
Commission’s 'O.M. No.C-18013/4/89-Estt.X, dated



< ZF” |

30.5.1995 (Annexure-IID. The mode of recruitment

under the provisions of notified ‘Recruitment Rules -

- (Annexure-1) for the post of Draftsman Grade-III

provides for the filling up the said post 95% by Direct ‘

Recruitment and 5% by transfer not providing any
quota for Groupr’ staff including the Gauge Readers
beyond 30.5.1995. The Recruitment Rules for
Draftsman Grade-III (Annexure-V) notified last in 2002
provide only by Direct Recruitment.

The Hon'ble CAT in its Order dated 18.4.2002-
(Annexure-I_of the Contempt Petition No.1/2003) i;n‘
O.A. N0.283/2001 directed that the applicants may be

considered for promotioh to the post of Ferro-Printer as

per law. ,
As a matter of the implementation of the order 6f the
Hon'ble Tribunal in O.A. N0.283/2001 the authority
éompetent to consider the promotion cases in this
case, examined and reviewed the already considered
cases. However, in the absence of any additional

vacancies during the specified period under promotiofn

quota, no scope was available for the competent

‘authority to promote the applicants to the erstwhile

promotion post of Ferro-Printer. ~ The fact of
consideration of the applicants was conveyed to all the
applicants in O.A. No0.283/2001 by a speaking O.Mk,.'
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No.C-18014/1/2001-Estt.VITI/Estt.X dated 25.9.2002
(Annexure-3 of Contempt Petition No.1/2003‘). | |

Para-1:

REPLY ON MERIT

In reply to Para-I it is stated that the applicants

~(except the apphcant Shri Subir Dhar who did not

come under the zone of consrderatlon being very

" junior) had already been considered for prom_otlon

to the erstwhile post of Ferro-Printer by the
Review DPC held on 29.10.1998. As there were
only seven vacanc1es for the perlod 1986 1994
under 25% flxed quota for Group 'D’ staff mcludmg
Gauge Reader only 7 senior-most eligible and’
willing persons out of integrated séniority list of
24 persons could be promoted to the erstwhile
post of Ferro-Printer by the Review .DPC couering
the persons Upto SI.No.10 of the integ;,:rated
seniority list. The applicants who were at |
SI No.13, 15, 16 & 19 of the integrated seniority
list could not be promoted due to the limited and
fixed number of only 7 vacancies under 25%

quota. As per the direction of the Hon'ble CAT in
O.A. N0.283/2001 the Appointing Authority again
reviewed and reconsidered the épp‘licahts for

promotion to the post of Ferro-vP'rinter‘as per law



Para-2 :

Para-3 :

7

but they could not be promoted to the post of
Ferro-Printer due to non-availability of additional

posts undek the promotion quota. The applicants -

have been informed vide O.M. No.C-

18014/1/2001-Estt.VIII/ Estt.X dated 25.9.2002
(Annexure-3 of the Contempt Petition No.1/2003)
issued by the Respondent No.1, explaining therein
the facts of réconsideration for promotion to the-
erstwhile post of Ferro-Printer. |

In reply to Para-2 of the Contempt Petition it is
stated that the applicants were considered for
promotion to thé erstwhile post of Ferro-Printer as |
directed by the Hon'ble CAT in O.A. N0.283/2001
and the outcome was conveyed to the applicants
vide O.M. No.C-18014/1/2001-Estt.VIII/ Estt.X
dated 25.9.2002 (Annexure-3 of the Contempt
Petition No.1/2003) issued by the Respond’entg-
No.1. | | o
In reply o Para-3, it is stated that it is wrong and
denied that no action was taken on the
representation subm_itted by Shri Swapan 'BiSwas.
As stated above thve applicants were considered

for promotion to the erstwhile post of Ferro-Printer

“and while intimating to the applicants the outcome

of such consideration vide O.M. No.C--
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Para-4 .

Para-5 :

Go ¢

8

<

18014/1/2001-Estt.VIIl/ Estt.X dated 25.9.2002

(Annexure-3 of the Contempt Petition No.1/2003),

issued by the Respondent No.1, the representation
submitted by the Petitioner No.1 of the Contem’py)t
Petition was also taken into cohsideration.

In reply to Para-4, it is stated that all the
applicants have already been considered for
promotion to the post of Ferro-Printer prior‘t_o the
expiry of three months as per directions of Hon’ble
CAT in O.A. N0.283/2001. |
The averment made by the appIiCants is denied to~
the extent that the applicants have not been
considered for promotion. As per direction of
Hon'ble Tribunal in O.A. N0.283/2001 the case of
applicants have been considered but due to. hon-
availability of vacancies under the 25% quo’tta the
applicants could not be promoted. It is submitted
in this connection, that the Recruitment Rules are
statutory in nature providing 25% fixed quota for
the category to wh‘iéh the applicants belong. Th‘e~
reconsideration yielded no result in absence 'éf
even a single vacancy hence no contempt has
been committéd in the implementation of the
order of the Hon'ble CAT. | | :
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Para-6 : The respondent acted upon the direction o{lf the

Hon’ble CAT in O.A. No0.283/2001 and as per the

direction of the Hon’ble CAT the applicants were

:cdnsidered for promotion to the erstwhile post of

‘Ferro-Printer and the position Wa‘s intirhated to the .
applicants  vide  O.M. No.C-18014/1/20,04-T
Estt.VIII/Estt.X dated 25.9.2002 (Annexure-3 of
the Contempt Petition No.1/2003) issued by the
Respondent No.1, hence no contémpt has ‘been

made.

 Para-7 : In reply to Para-7 of the Contempt Petition, it is

stated that the direction of Hon’ble CAT have been
complied with and after reconsid_ering'th'e matter,
the position has been intimated to the applicants. -
Therefore, the Contempt Petition No0.1/2003 is

liable to be dismissed with costs.

In view of the submissions made herein above,

the alleged contemnor’ respectfully prays that; the

present contempt proceedings be dismissed by

discharging the notice.

The statements made above are true to 'myl_‘
information and knowledge and I have notsuppresseid

any fact.

,.'bq‘
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And I sign this affidavit on this______ day of :
: 2003, - -

Identified by | /?

| ~ DEPONENT

: - - (ASHOK D
Advocate | | . Under Secrg:g _
- |  Contral Water Commissiop
| NewDelni

‘Solemnly affirmed and declared v',b,y the d-’eponent

Shri Ashok Datt, being identified by - __before.

me on this _day of ___ 2003,
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. o No.C=1801%/4/89-EsLL.X
Government of India
Ceptral wWater Commiss ion
Room No.310, Sewa Bhawan,
R.K. Puram, New Delhi-66.

Dated the 30th May, 1995

Subject @ Redesignation of, the post of D/men/FerroéPrinter

‘in Central water Commission.

a0 e

,

- Won b e
In pursuance of the orders of the[CAT, Principal

Bench, New Delhi, contained in their Judgement dated 18.5.94
dellivered in O.A. No.2114/89 filed by chri D.C. Dabral and
others Versus Union of Inc:.a, ihe Commission's Order No.
4-11012/8/86-E.IV dated 26th september, 198671s hereby
partially modified and all thin posts of Ferro-Printers are
hereby re-designated as D/wan, (rade III alongwith erstwhile
Traceré This order will take retrospective effect from
30.8.806.

2
h
d
0

®

. This re-designation of the post of Ferro-Printer 1is
owever, subject to the fulfilment of the conditions laid
wn in the Ministry of Finance, Department of Expenditure
M. No.13(1)-IC/91 dated 19th Nctober, 1994.

(J.L. CHUGH) |

Under Secretary(M)
Tele: 60LOGS

opy tn -

_ MOWR, S5B, New Delni (Sh. A.K. Barud, US(E)

. FPS to Chairman, CWC, New Deini.

. PPs to HMembers, CwC, New Delhi.

. A1l Chief Engineers, CwC, New Delhi.

. All Superintending Engineers, CWC, New Delhi.

. All Executive Engineers, GWC, New Delhi.

. Alliunder gecretaries/Accounts Officer /Senior hnalyst/
Pay| & Accounts officer, CUC, New Delhi. '

., ALl section Officers/Directorates/Units'of CwC, N.D.

. Drawing Staff Association, CWC, New Delnhi.

0. Notjice Board.

1. Spare copies (4O coples)

5" 11 Ferro-Printers /persoral Files

g

Id

25
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. COMINISTRY OF WATER RESOURCES
“New Delli, the 16th May, 2002

X V . . . ~ . . N . . '. .
G.S.R217 0 nexercise of the powers conferred by the proviso to article 309 ol the Constitution and in super- A o

. . . . 1y
Keaston of e . . :

(1) Central Water Connmission (Non-Ministerial Group *C posts), Recruitment Rules, 1982 "in so far us '
Crelates (o the posts of Junior Engineer (Civil and Mechanical), Draltsman Grade-1,- Draftsman Grade-1i1 and
SSurveyor:and . ' :

() Central Water Commission, Wircless Mechanic and Wircless Operitor (Group *C™ posts),  Recruitment
Rules, 1995, ' ‘ ‘

' . . . L . . e e .
xeept as respeets things done or omitted to be done before el Supersession, the  President hereby makes the
blfowing rules regulating the method of recruitment to the Non-Ministerial Group ‘C posts (Engincering Services)
of Centrad Water Commission namely @ -

I 1. (1) Short title and Commencement, ~These rules may be called the Central Water Commission Non-
s Ministerial Group “C* posts (Engincering Services) Recruitment Rules, 2002,
’ i {2)  They shall come into force on the date of their publication in the Oflicial Gazette,

{

2. Number of posts, classilication and scale of pay.—The number of the said posts, their chissification and
the seale of pay attached thereto shall be as specitied in clowmn 2 to d the Schedule annexed to these rules,

3. Mcthod of recruitinent, age limit and other qualifications.—The method of recruitment to the said posts-
age imit, qualifications and other matters relating thereto shall be as specificd in column § 1o 14 of the said Schedule.

. 4. Disqualification:--No_ person,

(1) Who has entered into or contiacted a marriage with a person having a spouse living, or

"

: () Who, having a spouse living, has entered into or contracted a marriage with any person,

shall be cligible for appointment to the said post,

' Provided that the Central Government may, il satisticd that such marriage is permissible under the personal
ll,"‘».‘,' »:lppzlic:lhlc to such persons and other parly to the marriage and that there are othier. grounds for so doing .
+xempl any person from the operation of this rule.
i ! o »
5. Power o relax, --Where the Central Government is of the opinion that it is necessary or expedient so (o
Aoy it may, by order, and for réasons to be recorded in writing, reliax any of the provisions of these rufes with rés.
pect fo any class o category ol persons, o ' ‘ t

{ ’ :(;. Savinps.——Nothing in these rules shall aflect reservations, relinaition ol age hmit and other concesstons : l
required Lo be provided for the Scheduled Casts, the Schedute Tribes, Other  Backward Classes,  Ex-Scrvicemen

“and other special categories of persons in accordance with the orders issued by the Central Government from time

fo time in this regard. : ' : i

) SCHEDULE
b .
i Name of post

¢

Number of post Classification Scale of puy Whether selection

or non-sclection post
f _ 2 R 4 ‘ 5
1. Junior Engineer (vxl’?‘ (2002) General Ceatrad Ser- R S000-150-800°: Nonesclection
{Civil and Mechanical) - #Subject to varintion  vice Group ‘C’ Non-
' dependent on work  Gazetted Non-
loud, ministerial

1781 GL/2002. .6
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Avee Tt Lo direet reviuits

.

Wiicther benehit of
added vears of ser-

. vier adimissible
d 7
200 2K yoars ‘ Not applicable

(Retaxavie for Government servamts upto
A0 years),

Note [ Relaxable Tor Schiedule Castes/ "
Scheduted Tribes/Other Backward Clisses
and certain other categories a§ notificd by
the Central Government from time to time.
Note 2 : Relaxable cumulatively with any
other age relaxation lor Schedule Castes/
Schedule Tribes/other Backward Classes.
Note 3 ¢ The erucial date for determining
the age limit shall be the closing date for
receipt of applications from candidates in
fndia (and not the closing date preseribed
for those in Assam, Meghalaya, Avunachal
Pradesh, Mizoram, Manipur, Nagaland,
Tripura, Sikkim, Ladakh Division of
Jammu & Kashmir State,  Lahauland
Spiti Pistrict ad Pangi Sub-Division of
Chamba District of Himachal Pradesh,
Andanman and Nicobar Istand or

1 afehadeep).

%!

Note 4 @ i respect of posts the appoint-
ments to which are made through Em-
ploviment Exchange. (he erucial date for
“determining the age limit, in each case be
Cthe ast date upto which the employmoent
exchanges are asked to submit the nanes,

Method of reeruitment, Whe-
“ther by direct recraitiment or

by promption’or by-deputation/

absorption and percentage of

the posts to be filled by various

methods,

10 11

Period of probition,
any

2 years Tor direct (i) 95", Ly direct recruitment.

There being no bar to the,

recrits

departmental candidates work-
ing in various prades in the
Central Water Commission
and possessing prescribed
qualifications being considered.

(ity 5", by promotion.

2007 7 1Y AN

Falugatiomal

absorption/grade
absorption to be made

924

w other quali:
lication required for direct

recruits

8

Depree or Diplomain Civil
or Mcchanical Engincering
from a recognised University/
fnstitution

from which

12

Promotion :
Surveyor wilh 8
possessing educational

OR

OR

qualification
dircet recrutts as i ocolumn 8,

[Carr LE--Spc, i,

Whelher atge i
cduciional guahi-
fications preserib-

ced for direct
recruits will apply
in the cise of

propiotees
Y
No

In case of recruitment by promotion/deputation/
promotion’/deputition/

veirs regular service in the grivde and
prescribed for

Surveyor with 12 yers regular service in the grade,

Note

o - NS Ta e —

Where juniors who

hive

completed

Surveyor with 8 yewrs regular service in the grade

and having passed the  departmental examination.

their




s

MR 05, 200250,

.{n

|;;,,ll----'-_1';: ()]

I Departimental p
tion ‘

.

romotion Commitlee eXisty wh

AUis its composi-

ERRRE

quilifying cligibility service
promotion. their seniors vyl Ao be condidered '
provided they are not short of the reguisite qu:llil'y’i'u{g/'
- cligibility service by more than hall” of such qualifying/
cligibility service or (wo years whichever s

are being considered o

less and

" have suceesstully completed their probation period
for promotion 1o the nest higher grade alongwith
their juniors .who haye already completed  sueh
qualifying'cligibilty service, '

o L]

Circumstances in which the Union Public
Service Commiissing is Lo b

¢ eonsulted iy
making recruitnient

13 14
~Departmental Promotion Committee Group ¢ (Non-ministerial) Not applicable
I Seeretary/Director (/\(llninislruli()n)/l)irccl()r (Establishment),
- Central Water Commission R - -Chatrman
L Director/Deputy Director ol any technical directorate, Central
Waler Commission —Ncember
3. Under Sceretary Central Electricity Authority
‘ -—NMember
4. Under Seerctary, Central Waer Commission
’ ‘ Member
Lo | 2 3 4 5
R Draftsnimn Grade-1 302 General Cengral R S000.150-5000 Non-selection
, (2002) Service Group
; "Subject to variation 'C Non-Gazelted
‘ dependent an Non-ministerial
.‘ work load,
- ‘i
| L'}
6 7 -8 9
l L . . . . ’ . ea .
I8 o 25 years (Relaxable for Government NotCapplicable Fssential No,

servants upto 40 years), ‘

Note 12 Relaxable rtor Scheduled Casles/
Scheduled Tribes/Oter Backward (1
and certain other categories as notj-
ficd by the Centyal Government from
time (o time.

Note 2 @ Relaxable cumulatively wil any
other ape relaxation for Schedule Casten/
Schedute Tribes/Other Backward .-
SUN. .

HEEIWY
!

" Note 30 The crucial dage for determining
the age mit shall be the closing date
orreceipt ol applications lrom candi-
dites in India (and not the closing date
preseribed for those jn Assam, Megha-

':l_\.’:l, Arunachal Pradesh, Mizoram,
Manipur, Nagatand, Tripura, Sikkim,

Lo Matriculadion oy Cyuivit-
lent from a rcwgni‘scd
lJnivCl'si()‘/Bo:mL
Diploma/National Trade
Certificate in Draltsmuan-
ship (Civil/NMechanical)
ol not less thay 2 yUitrs
duration fron FCCOL Y-
cd Instituies Boggd ind
pracucal expericnee of
least 3 years i the line in
an Organisittion of repulte
alter getting (he Diplomg:
Certificate.

R RIPOIIOPIR
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. Ladakh Division of Jammu & Kashmir
. state, Lahaul and Spiti District and Pangi

Guh-Division of Chamba District of

1 Limachal Pradesh, Andaman and Nico-

bar Istand or Lakhsadeep).

Note 4 @ In respeet of posts, the appoint-
ments to whicli are made through Emp-
loyment Exchangc, the crucial date for
determining the age limit, in cach case
be the last date upto which the employ-
ment exchanpes are asked to submit the

Nnanes.

. _ )

2 years lor direct recruits
only

o . ”_

Departmental Promotion Commitlee Group ‘¢ (Non-ministerial)

I. Scerctary/Director (/\dminislrnlion)/l)ircctor (Establishment),

Central Waler Commission

2.A Dircctor/Deputy Dircctor ol any technical directorate,

Central Water Commission

3 Undér Seeretary, Central Electricity Authority

4. Under Seeretary, Central Wadter Commission

L 2

3. Draftsnune 66 (2002)
CGrrade 1L

dependent on

worklond,

I 12
Promotion lailing which by
direet recruitment

HSihject (o virrition

bt ! 2\
25, 19{\4 AT H—=See. 3 ‘_(
z : R . sl

et e e e e i

e e e

- Promotion : ,
Draftsman Grade-111 possessing Diploma/National
Trade Certificate in Draltsmanship (Civil/Mcc\iani-
cal) of not less than 2 years duration or cquivident
from a recognised Instizute/Board with 8 years
regular service in the prade.
OR

Draftsman Grade-1T, not possessing Diploma/National
Trade Certilicate in Draftsmanship (Civil/Mcechani-
caly of 2 years duration, with 13 years regular scrvice
in the grade and having passesd the departmental
examination.  The Draftsman Grade-111 not pos-
sessing Diploma/National - Trade Certificate in
Draltsmanship (Civil/Mechanical) shall be cligible
for appearing in the departmental  examination
only after rendering 8 -years regular service in the

grade. '

4

Not applicable
—Chairman

—Mcember
—Member

~~Member.

R, 1000 100-6008

)~ Notapplicable

General Central
Sepviees Group "¢
N(vll-(i:l/c\lt:(l Non-
NMinisterial




‘m-’hm!i-: S ()]
0O
L]
810 25 years
(Relxable for Governmen servints uplo
A0 years).
Note t: Relasable for Scheduled Castes/

Schedded Fribas/ Other Backward Classe
“and Clertain other cittegories as notified by

“the Central Government from time o
time.

“Note 20 Relaxabh; cumulatively with any
othier ape relaxation for Schedule Castes)
Schedule Tribzs/ Other Backward Classes

Note 3¢
Aheage limit shall be (he closing date for
receipt ol applications from candidates in
Andia Gand not the closing date preseribo
for those in Assam, Meghalaya, Aruna-
chal Pradesh, Mizoram, Munipur,
' Land, Fripura, Sikki_m. Ladakh Division
ol B & Kashmir state, Lahaul
amd Spit District and Pangi Sub-Division
ol Chamba District of Himeichal Pradesh,

WIETRL IR T30 15, 20027075 25,1924

The crucial date for determining

Narpit-

Andanian and Nicobar stnd or Laksha-

deep). -

Note 42 In respect of posts the
nents to which are made through Em-
ployment Exhange, the crucial dage
determining (he age limig, i cach case he
the fast date upto which the cmployment

exchinges are asked (o submit the names,

Dircet recruitime

13

Departimentad Promotion Conmittee Gro

appoint- -

for -

[, Scerctary/Director (/\dmiuislr:llion)/l)ircclm (Establishment):

- Centrad Water Commission—-
- Dircctor Deputy Diretor of

- Central Water Commission
30 thader

-t

any tecly

Seeretivy, Central Llectricity Ay
A Under seeretry Cented Water Comm

R 2

1 i

I7%(2002) *Suly
vitriation depenc
on workload,

, 4. Surveyor

General Central
Scrvice, Group
Non-Gazetted Nop-
ministerial,

feet to

Rs, 4()()()-!()1)-6()()11’
lent :

'

Not applicable

7 3
No ~ () Matriculation or cquivatlent No
from a recognised Univer-
» sity /Board.
: (i) Diploma/National Trade
8 V Certificate in Draftsmanship o
(Civil/ Mechanicaly of not
fess than 2 years duration
~ fromearecognised Institute/
Board. '
’l
l
12
ni Not applicable
4
up *C* (Non-ministerial) No- applicable
—Chairman
vical directorate, .
-~Mcmber
thority—Member
ission - NMember
3 4 5

e e
——— N
o —

-.~ —— PR
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Nol excecghing 25 vears (Relcable Tor Not applicable- Cesential Notapphicable -
Gaovernment servants upto 4y yeis) i (1) Diptonutin Surveying : _
Note 1 Relxable By Sebedeld Cotes I of 2 recopniaal institite or '
Seheduled 'l'rih:-:/\')llu;r Bickward Clisses : Nattionad Trade Cortificete c ‘ .
and certain other citepories s notified iSurveying aw vircled l)y ,
by the Contral Governnunt from tine to- - the Miniatry of Lithour.
time, ‘ . : , (2) Showld b fumiliar
Note 2 @ Relaxable cumulatively with any with Lund surveying mathod
other age vcJaxation for Scheduded (.l\l& i . with the we ol tipes, chins
Scheduded lnhcx/()lhc' Backward Clysses. ' cufnp;-.x--uss. intraments nd
Note 3 @ The crucial date for determining " they like sond shoudd s able
the age limit shadt bs the closing date for to d contour surveying in
receipt ol applications from candidatesin connections with rawds, pipeling '
Tnekian Gand not the closing ditte preseribed . : and sinular projects.

for those in Assan, Meghalaya, Arunachal
Pradesh, NMizoram, Manipur, Napikind,
Pripura, Sikkim, Ladikh, Division of
Jummu & K: \\Innn Stade. :1h:m| and Spitd
District and I‘.myl Sub-Division of Chamba
District ol linchiad Pradesh, Avdaomon
amd Nicobatr Ishioned or Lakshadeep).
‘Note 4: I respeet of posts, the ap-
pmmmun 1o whith are mide through

B mplnymun Exchange the erucial date

for determining the age limit, in cuch

case be the last date upto which the
cmployment exchinges are asked to submit
the n.lmu '

10 i 12
2 yeurs I)irccl recruitment an ‘lpplm.'hlc
13 : [
De pullm.ll \ Promistion Committee Group “C* (Non-ministerial) - Not applicable
1. Sceretary Direetor (Administration)/Director (Lsti thlishment),
Central Water-Commission —Chairman
2 !)uutm/l)\ puly Dircetor of any technical directorate.
Central Water Commission —Mecimber
3. Under Seeretary, Central Electricity Authority -~Member
4. Under Seerctary. Central Water Commission - Muember
2 3 _ A s
5, \VII(IL\‘ ()pvl tor {71 General Ccnlr:ll R~. 4000- l()() GO0 Not applicable
(2002) *Subject to Servive, Group ‘¢
virrition dependsan - NoneGazetted
on work load Non-ministerial

i. e e aeie e e Ve e
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I I\\"(‘Lﬁn 18 ond 25 vears,
(Re frible for Government servamts upto
A0 years).

Note T Relaxable for Scheduled Castes/
Sehediled Tribes/Other Backward -
Classes and certain other catepories as
notificd by the Central Government

from time Lo time,

Nofe 2 ¢ Reluxable cumudatively with any
other are relaxation for Selieduled

Castes/ Scheduled Trib s /Other B ul\wnd

AR

STERE A SIENE R R K

Not .||1p|l( able

-v“qq",-"l-’v; AR vy
.\ B g

(i) Matrientation ol equi-
vildent from a rcmlfl\ix‘cd
Boapd /University.

(i) Socond Chiss Ceetificn
proficicney of Wireless
Qperators issuxd by the

Ministry of Commieticatin

OR

Five yeurs service in the

te ol

nes,

Not anplicable

Classes.
Note 3 ¢ The erucial date

for determin-

Arnped Forees in the line of
Wireless Oprators (Anpli-
cable tn Ex-servicemen and

)

e the ape limit shall bz the closipg date
for receipt of applications from candidates
in India (and not the closing date pres-
cribed for those in Assam,, Meghalaya,
/\ru'u'wl)'ll I’r:ldc\‘h Mimf‘um Manipuwr.
airalangd, Sikkim. ‘Ladakh

I)l\'mml of Jammu & K lthn Stadte,
Lahaul o Spiti District and Pangi Sub-
Division of Chamba District of Tima-
chirl Pradesh, Andaman and Nicobar
fshand or Lakshadeep).

Note 4 ¢ In respeet of posts the appoint-
Jments to which are made through -
ployment Lxclinges. the crucind date

for determining the age Jimit, in cach
eise b the last dite upto which the em-
ployment exchanpes are asked o submit

Tripures,

S he names.

- 10 ‘ 11

2 yeirs

L Gropu T

Central Water € ommission

Central Water Commission

3 Under Seeretary, Central Flectricity Awthority

A, Under Seeretary. Central Water Commission

| ' 2

Dircet recruwitment

De pulm@nl i Promotion Committee (Non-ministeriat).
<1, Seerctary/Dircctor Administration/Dircctor (Fxtdhh%lnmnl)

cervine personnel in the
Armed Forees),

12-

Not applicabls

14

—Chairman

Divector Deputy Director of any/Pechnical directorate,

- Member

R

-~ - Membeor

~Member

4

6. Wireless Mechinic:

42+ (2002) “Sub-
ject ta varintion
dependent on work -
load, |

General Central

Non-Gazetted
Non-ministerial

Service, Group '(7

Rs. 4000-100-6000.

Not applicable

S

Not applicable

e . ———— -
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Betgen 18 and 25 years Notapplicable (i) Matriculation or cqui- Not applileable ' } f -.
(Relasable for Governments servant uplo ' © valent qualification from -
. . vl' i

A0 years), :

Note | l(v_lnxnh\\: for Seheduded Castes/
Geheduled Tribes/Other Backwird Classes
and certain other cateporics as notified by
the Central Gavernment from time (o
10 time.

Note 2 ¢ Relaxable cumuwlatively with any
other ape relaxation for Scheduled Castes/
Seheduded fl‘ribcs/ Other Backward Classes.
“Note 3 @ The crucial date for determining
the ape limit shalt be the closing date for
receipt of applications from candidates in
tndia (and not the closing date prescribed
for those in Assam, Meghalaya, Aruna-
chat Pradesh. Mizoram, Manipur,
Napaland, Fripura, Gikkim, Ladakh
Division of Jamm & [Cashmir State
Lahaul and Spiti District and Panpi
Gieh-Division of Chambi District of Tina-
chal Pradesh. Andaman and Nicobar Istand
or Lakshadeep).
Note 4
the
made throuph Employment Lxchange,

tn o respect of - posts

appointnents to which are

the crucial date for determining the ape
Hmit. in cach case e the fast date upto
which the employment exchanges are

acked (o submit the names.

10 i

2 years Dircel recrititment
13

Group "¢ Dapartmental Promotion Commitiee (Nm\-minix'lcri:ll)
| Scerctary/Diroctor Administration/Director (Establishment),

Central Waler Commission. - —.Chairnin
7 Dircctor/Deputy Director of any -

Technical Diractorate Central Watcer Commission -~ Membzr
3. Under Secretary, Central Blectricity Authority —- Member
4. Under Scerctitry. Central Water Comntssion - Member

(i

- ment and Diploma awarded

recopnised llnii’cr&ily?ﬂin:ml‘ T
Diplomat in 1 fectrival/ :
Radio 'l'clx:cnmmunié:nlion

or Electronic from any .
Technical Institute. Fecoge

nised by the Central Govern-

by State Board of Technical
Education with six month
experience in maintaining
HeCessary measuring instru- 5
ments and b‘:\\lcrics and
carrying out adjustments/
repairs 1o the Wircless scts.
Or .
Apprcnlicmhip certificate in
Electrical/Radin Technician
from any Industial Technical
fnstitnte /Certificate awarderd
by National Cowncil for Train-
ing in Vocational Trade with
one yeir expericnee in main-
{aining necessary measuring
istriuments and batteries and

7 -——r—_—

P
£

-

e

carrying - cut arljustiments
Irepairs (o the Wircless sets.
OR

5 ycurs-cx‘pcricncc' from any

private/Public Undertakings
or/Public organisations in
maintenance and repairs

of electronics cquipments and
allicd aceessories.

orR

Certificate of Vocational Courses
in Electronics/Radiof _
'l‘cchnnlb;zy from & recopnised
Board of Sccondary Ldu-
cation.

12

Not applicable

14

Not :;pplic:lhlc

[No. {/2002/T7. No. 35/8,2000-Fstt. 1]
ASIHOK JTHA, Under Seey.




.4 e | R -~ 'Residence
' razzes£ @e£ %ay, BA. (Distn) LLB SRR o ]
Ad&/o cate, Gauhati High Court ' Hengrabari Housing Colony
Central Administrative Tribunal - L1.G. - 3 (Top floor)
'~ Sr. Central Govt. Standing Counse! ' Guwahati - 781 006
Guwahati Bench, Guwahati - 781 005 | @ :265334(R).221358 (C) |
X / \ J
ﬁ’e/?(o ........... Date.........c.............
To,
_ Shri
, Advocate.
Sub: Copy ,»/8, % ar Clﬂ !/2003
A ah zxfg/:z»ﬂ
Sir,

| 7 »M;{ |
Please find herewith a copy, which is being filed today.

Please acknowledge receipt.

Yours Sincerely,

= : o o (A.Deb Roy)
O o Sr.C.G.S.C.
| C.A.T., Guwahati Bench.

Undertake to serve copy to Shri

ﬂ*;
(A.Deb Roy)

Sr.C.G.S.C.
C.A,T., Guwahati Bench.



